
 

[Shri Harekrushna Mallick] situation in 
Madhya Pradesh, in the Rewa area, where 
hundreds and thousands of people have been 
taken ill because of the kesri dal given by the 
land-owners and there is nobody to take care 
of them. These people are being harassed. 
This matter should be discussed in this 
House. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): For this, you have 
to give notice of a Calling Attention Motion 
or some such thing. It does not come under 
this. 

For the information of the hon. Members, 
the Government has announced its own 
Business. I am advised by the 
Secretary.General that the Business Advisory 
Committee will be meeting on 22nd, when 
they will be allotting the time and they will 
decide what are the subjects to be discussed 
and any other Business which can be 
accommodated. This is one. Secondly, at that 
time, as has been pointed out by Mr. Mathur, 
the eventuality of the Kerala and the Assam 
Assemblies being dissolved was not 
mentioned, because, at that poin't of time, the 
Government was also not aware of it. 

SHRI    SHRIDHAR WASUDEO 
DHABE:   They     have now     become aware 
of this position. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Mr. Dhabe, as I 
said, the Business Advisory Committee is 
meeting on Monday, the 22nd. How can it be 
done now? I would only seek your co-cpera-
tion. On Monday, the Business Advisory 
Committee will be meeting and in that 
meeting, the Members will be taken into 
consultation as regards extension of time, if 
required by the Government; I do not know. 
Now, we take up the next item. 

The    press   (planning    and Freedom Bill,  
1978 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): We take up the first 
item on the Agenda. The Constitution 
(Amendment) Bill, 1977. Shri F. M. Khan. He 
is not here. We take up the second item. The 
Constitution (Amendment) Bill, 1978 
(Insertion of new article 371G). Shri Shiva 
Chandra Jha. 

SHRI SHIVA CHANDRA JHA (Bihar): I 
am moving the fourth one. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Il am now on the 
second item of the Agenda. Are you moving 
the Bill listed against your name in the second 
item of the Agenda? 

SHRI SHIVA CHANDRA JHA:  No. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): Now, we take up 
the third item. The Constitution (Amendment) 
Bill, 1978 (Insertion of new article 16A). Are 
you moving? 

SHRl SHIVA CHANDRA JHA: No. Not 
moving at present. 

THE VICE-CHAIRMAN (SHRI ARVIND 
GANESH KULKARNI): No question of at 
present. It will lapse. 
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"The freedom of the Press is the bulwark 
of liberty. With the growth of 
industrialisation, the Press has become 
more an enterprise and a business than an 
ideal free Press. The freedom of the Press is 
suppressed by the owners of the Press of 
larger circulation who, in the very nature of 
capitalism in the advanced stage, are in 
league with other monopolists of the 
economy in one form or the other. The 
Press Enquiry Commission Report and the 
Tenth Annual Report of the Registrar of 
Newspapers for India (April, 1966) have 
also corroborated that the concentration 
process is going on in the Indian Press. 
During the emergency the Press was 
gagged. Und?r the Janata Government, the 
Press Council has been reconstituted." 

This was further reconstituted by you  
sometime  ago. 

"And another Press Enquiry Commission 
has been appointed to go into the working 
of the Indian Press. But socialism, which 
has been. accepted by the people and our 
Parliament as the realizable goal of social 
betterment, demands freedom of the Press 
in that noble sense of the term. 

For the realization of the freedom of the 
Press in that ideal sense of the term, it is 
felt that there is an unavoidable need for 
providing for a planned Press and a Party 
Press by suilable legislation." 

 

 

There shall be the following two kinds of 
the Press in the country: — 

(a) Planned Press; and 

(b) Party Press. 

There shall be established under the Act a 
Press Board to manage and run the Press 
which shall function under the control of the 
Planning Commission. 

The Press Board shall consist of as many 
members as there are States and Union 
Territories in the country, one member 
representing esich State or Union Territory to 
be nominated by the Government of the 
respective State or Union Territory from 
amongst reputed  economists  and  
journalists. 

The Chairman of the Press Board shall also 
be a reputed economist and journalist to be 
nominated by the Central Government and 
shall be called the Director-General of the 
Press. 

The Press Board shall take over/ without 
any compensation Private Press in India 
which has a circulation of 10,000 copies or 
above. 
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"The Planned Press shall— 

(a) concentrate on the plans and 
piojects of the Central Government, 
State Governments and the 
Administrations of the Union 
territories; 

(b) present the national and 
international news in a nonpartisan 
way; 

(c) allot more space for the 
letters to the Editor's column, articles 
and book reviews by the public in 
general." 

THE      VICE-CHAIRMAN      (SHRI 
ARVIND     GANESH     KULKARNI): 
In your desire to get it printed, don't pull 
me down. 
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he recalled that in 1850s, they used to have 

party press. Different parties used to have 
party press. If this can ba boosted up, in this 
way, the criticism can be made of the ruling 
party and the Government. And the common 
press is meant for the common people. 
 

My professor said, "Press will be controlled? 
Then, how can there be freedom of the press?" 
I said, 'Don't worry, there will be freedom.' He 
said, 'how there will be room for such 
criticism of the Government and the ruling 
party?' I said, 'Party Press are not controlled so 
that they can compete with other newspapers. 
Boost thej» up by giving help.'   Then 
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The Central Government shall grant annual 
subsidy to each recognised political party for 
running the Party Press. A subsidy of Rs. 5 
lakhs per year shall be given to each political 
party recognised by the Central Government 
and a subsidy oi Rupees one lakh per year to 
each political party recog-_. nised by a State 
Government. 

 



229       press (Planning [ 19 MAR, 1982 ] and Freedom) 230 
Bill 1978 

 



231        Press ^Planning        RAJYA SABHA  ]        and Freedom) 232 
Bill, 1978 

 

 



233       Press (Planning [ 19 MAR   1982 ] and Freedom) 234 
Bill. 1978 

 



 

SHRI ARVIND GANESH KUL-
KARNI (Maharashtra): Just a moment. 
Sir, I want to draw the attention of the 
House that we have learnt ahout the sad 
demise of Acharya Kripalani. May I 
request you to ask the Leader of the 
House as to what we should do because I 
am told, on a previous occasion when 
Shri Feroze Gandhi had expired, Rajya 
Sabha also wa* adjourned? What should 
we do? I seek your guidance and also the 
guidance of the Leader of the House. 

THE VICE-CHAIRMAN (SHRI 
DINESH GOSWAMI): We have also 
come to know about this news, but as 
you know, the House has its own 
procedure and precedents. The Leader of 
the House has called the meeting of the 
opposition leaders. They are being 
consulted about the matter. In fact, I will 
request you, Mr. Kulkarni, to join that 
meeting which is now going on with the 
Leader of the House. 

 

SHRI- SHRIDHAR WASUDEO 
DHABE (Maharashtra): Mr. Vice-
Chairman, Sir, the Bill brought forward 
by Mr. Jha is very important and I 
welcome it though I cannot accept some 
of the provisions of this Bill. One of the 
important questions which are facing our 
country is about freedom of the press. It 
has been considered for a long time that 
the capitalists are controlling the press, 
called 'jute press'. Though there is a 
provision under article 19 of the 
Constitution for freedom of speech and 
expression, there is no specific right to 
information as is given in some other 
countries. In 4 P.M. some countries as in 
our country freedom of the press, i.e. 
right to information, is not made a 
fundamental right in the constitution. 
Therefore, by an Act of Parliament, or by 
legislation, this can be controlled. 

Government is trying to control the 
press by indirect ways—such as giving a 
large number of advertisements, 
increasing postal rates, having a policy of 
levy on newsprint and also making the 
financial position of the newspaper such 
that they  have to 
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depend on Government subsidy directly or 
indirectly. The result is that to some degree—
except where the press is self-reliant or it is a 
big press—the newspapers depend mainly on 
the financial help and patronage of the 
Government. Therefore, Sir, it is very 
important that if you want freedom of the 
press to be assured, the press must also have 
independence. And independence can come 
only if they are financially independent and 
their management is in the hands of 
professional journalists and the industry is run 
on the basis of "workers' participation". Then 
alone we can think of having freedom of the 
press. 

What is the true position in this tegard' in! 
the newspaper industry? I would only to refer 
to Press in India, Twenty-fourth Report, pub-
lished by the Registrar of Newspapers for 
India. It says that there is no doubt that 
newspapers are on the increase every year. It 
has been stated by the Press Registrar that in 
1978, their number was 15,814. This is the 
report of 1980. And the number of 
newspapers in one year went up to 17,168 i.e. 
an increase of 8.6 per cent. The total 
circulation of copies of newspapers rose from 
40,850 thousand to 46,449 thousand per 
year—i.e. a growth of 13.7 per cent in 
circulation. In 1980, for the first time, the 
Hindi dailies outmatched the English dailies 
and Uttar Pradesh became the largest publi-
sher of newspapers by overtaking 
Maharashtra. 

There is a chapter on ownership in this 
report. On page 76 of this report, it .has been 
stated that out of 17,000 as many as 11,072 
newspapers belong to 'individuals'. Next come 
the Societies and Associations with 3,035 
newspapers; Firms and Partnerships own 871 
and Joint Stock Companies 696. There are 
also Government publications and their 
number is 559, like, as Mr. Jha said, 'Yojana* 
and others. 

It will be found, Sir, that out of 17,168  
newspapers,  64.5  per  cent  of 

them are controlled by individuals, 5.1 per 
cent by Societies and four per cent by Joint 
Stock Companies. Thus you will find that 
nearly 75 per cent of the newspapers are 
owned by either proprietory concerns or con-
trolled by Joint Stock Companies. Even in 
language papers, same is the story. Language-
wise, 80 per cent of the Hindi newspapers 
belong to individuals. In the case of English 
newspapers, 38 per cent belong to individuals 
and 29 per cent to Associations. Language 
newspapers owned by individuals are like this: 
Assamese 41 per cent, Bengali 67 per cent, 
Gujarati more than 50 per cent, Kannada 78 
per cent, Malayalam 69 per cent, Marathi 65 
per cent, Oriya 70 per cent, Punjabi 76 per 
cent, Sindhi 85 per cent, Tamil 69.4 per cent, 
Telugu 69.2 per cent and Urdu 82 per cent. 
Thus it will be seen from the structure of the 
newspapers which has been given that the 
newspapers are practically in the hands of 
individuals, whether it is English newspapers 
or language newspapers. Even for the daily 
newspapers the statistics are given. Among 
the dailies, 715 out of 1,087 are owned by 
individuals. The number of daily newspapers 
belonging to other firms of newspapers is less 
than 100. Seventy-one out of 86 weekly news-
papers are also owned by individuals. If you 
see the largest circulated papers in India like 
Blitz and Current, they are also owned by 
individuals. Therefore, the important question 
is, what should be the pattern of ownership in 
out country? 

Samachar was experimented with and 
Government took over all the news agencies 
and wanted Government finance agencies to 
finance them. This was later on decentralised 
and returned back to private companies, made 
free from Government control. Therefore, 
when we have not achieved a socialistic 
structure of society, it will not be proper to 
give the entire press into the hands of the 
Government. It will be more of a Government 
press  and people will not be 



 

[Shri Shridar Wasudeo Dhabe] 
able to get free and independent news.    
Clause 6 of this Bill says: 

"The Planned Press shall be financed 
by the Central Government." 

So, the entire financing will be done by 
the Central Government. And who will 
be the members of the Press Board? 
Clause 4(2) of the Bill says: 

"The Press Board shall consist of as 
many members as there are State and 
Union territories in the country, one 
member representing each State or 
Union territory to be nominated by the 
Government of the respective State or 
Union territory from amongst reputed 
economists and journalists." 

But they are to be nominated by the 
Central Government. If nomination takes 
place of these persons, well, we know 
what happens when nominations are 
made in this matter. 

Then, Sir, there is a provision here— 
clause 7—which says: 

"The Planned Press shall— 

(a) concentrate on the plans and 
projects of the Central Government, 
State Governments and the 
Administrations of the Union 
territories; 

(b) present the national and 
international news in a nonpartisan 
way;..." 

We know what is happening in All India 
Radio and Doordarshan where the 
Government is controlling and financing 
and we know that if the Government 
controls and finances the press, the same 
thing will be extended to the press also. 
Therefore, a suggestion was made at that 
time and today also that there may be an Act 
of Parliament whereby a corporation j may 
be created where the press shall be finunced 
by the corporation and I Government will 
have some nominees   / 

on it. In the present form, Sir, it will not 
serve the purpose for which my hon. 
friend has brought forth this Bill. 

The second provision in this is about 
the party press. Press has to be run either 
by the Government or by political parties 
and nobody else, according to this Bill, 
will, therefore, be able to run a press. I 
think under article 19, when we talk of 
democracy, individual freedom and press 
freedom every individual or Society has a 
right to publish newspapers or periodicals 
and present a point of view. In fact, it is 
the essence of democratic way of life that 
we give freedom to everybody to express 
his opinion and not restrain it. Party press 
means a press run by a political party, and 
that also has to be financed by the Central 
Government. I do not find in the Bill any 
provision that apart from the party press 
and the planned press there can exist 
some other press if some people of the 
country or a Society or a charitable 
Institution watat to run a press. Under the 
circumstances, Sir, I think that if we 
make suitable amendments bringing the 
idea of corporation, it will be more useful 
than having a State controlled press, as 
contemplated by this Bill. He brought the 
Bill in 1978 and after four years in the 
changed circumstances he may think of 
making some changes in the Bill. 

The last question which he has raised is 
very important from the point of view of the 
Indian democracy. Sir, vigilance is the price 
of liberty and when we say that we want 
freedom of the press, press has to do a very 
great and important work in preserving the 
democratic institutions. I must say that but 
for the newspaper reports of eminent 
journalists like Arun Shourie when T he 
gave the story of Antulay, nothing could 
have been done in Parliament. It is the press 
which has done great service in helping the 
democratic institutions and even in 
preserving the independence of those 
institutions and the Judiciary. Under these 
circumstances, what  solution should be 
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expired. It is no use mentioning the 
contribution of this great national leader in the 
freedom struggle and in awakening the spirit 
of nationalism in the mind of the youth of this 
country. Through you, Sir, I would like to 
appeal to the Members of the House—if they 
agrees—that we adjourn the House for the rest 
of the day. 

SHRI NARASINGHA PRASAD NANDA 
(Orissa): Sir, I would like to associate myself, 
and my party, with the feelings expressed by 
the Leader of the House. The generation which 
brought freedom to the country, one by one, 
are leaving us. Kripalaniji was one of those 
stalwarts of the freedom struggle and he has 
now left us. I, on behalf of myself and 0V1 
behalf of my party, offer sincere condolences 
and associate myself with the .feelings 
expressed by the Leader of the House. 

R
E

FERENCE  TO  THE PASSING AWAY   
OF   ACHARYA   B. KRIPALANI 

THE LEADER  OF    THE    HOUSE 
(SHRI PRANAB KUMAR 
MUKHERJEE): Sir, with your permission, I 
want to inform the House with a heavy heart 
that we have just now received the news of 
sad demise of Acharya Kripalani, as per the 
Agency report, today around 2 O'clock fti 
Civic Hospital in the city   of  Ahmedabad.   
Kripalani ji   has 

there without curbing the rights of the 
press, is a very important question, a 
national question, which we are facing. 
In my opinion, the solution is that there 
eould be workers' participation in 
management of a newspaper and it could 
be left to the professionals. 

Under the circumstances, though I 
welcome the Bill, I cannot whole-
heartedly support it, except for some 
portions, because I feel that if this Bill is 
accepted in toto, the Government control 
on the press will be greater than what  it 
is today. 

Thank you. 




